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8. fIgR SR RN dadf (Wil ud war ) frmmEet, 2017 @ | 16 H AwRA |
-~ RTael, 2017 & 9 16 &1 SufgH (1) frferRad grT ufarenfod favar sroam —
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Pl | UeAm Sdre RuTel, e IrdR fRieTd SdTe Ud eraR fRleTd Scare &1 wanT fhar A ®
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The 18" September 2018

No 7/Est. (Non.U.) -01/2018-3214— In exercise of the powers conferred by proviso to
Article 309 of the Constitution of India the Governor of Bihar is pleased to make the following
Rules to amend the Bihar Excise Non-Gazetted Cadre (Recruitment and Service Conditions)
Rules, 2017 :-

1. Short title, extent and commencement.—

(D) These Rules may be called "the Bihar sub-ordinate prohibition service (Recruitment

and Service Conditions) (Amendment) Rules, 2018 .

2) It shall extend to whole of the State of Bihar.

3) It shall come in to force with immediate effect.

2. Amendment in Rule 1 (1) of the Bihar Excise Non-Gazetted Cadre (Recruitment and
Service Conditions) Rules 2017: - Sub rule (1) of Rule 1 of the said Rules, 2017 shall be substituted
by the following :-These Rules may be called as "the Bihar sub-ordinate prohibition service Rules,
2017."

3. Amendment in Rule 3 (1) of the Bihar Excise Non-Gazetted Cadre (Recruitment and
Service Conditions) Rules 2017. - Sub rule (1) of Rule 3 of the said Rules, 2017 shall be substituted
by the following :-

“(1) Hierarchy of the post of this Cadre shall be as follows :—
(a) Prohibition Constable;
(b) Assistant Sub Inspector, Prohibition;
(c) Sub Inspector, Prohibition;
(d) Inspector, Prohibition.”
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4. Amendment in Rule 4 of the Bihar Excise Non-Gazetted Cadre (Recruitment and
Service Conditions) Rules, 2017.- (1) Sub rule (3) of the Rule 4 of the said Rules, 2017 shall be
substituted by the following:—

“(3) Cent percent posts of Assistant Sub — Inspector, Prohibitions and Inspector,
Prohibition shall be filled up by promotion from the prohibition Constable and Sub
Inspector, Prohibition respectively on the basis of seniority — cum eligibility.”

(2)  Sub rule (4) of the Rule 4 of the said Rules, 2017 shall be substituted by the
following:-

“(4) 50 percent posts of the total sanctioned strength of Sub-Inspector, Prohibition shall
be filled up by direct recruitment . Remaining 50 percent posts shall be filled up by
promotion from amongst the Assistant Sub-Inspectors on the basis of seniority cum-
eligibility.

5. Amendment Rule 11 of the Bihar Excise Non-Gazetted Cadre (Recruitment and Service
Conditions) Rules, 2017:- Rule 11 (1) of the said Rules, 2017 shall be substituted by the following:-

“11 Promotion. — (1) All posts of the Assistant Sub-Inspectors, Prohibition shall be filled up
by Prohibition Constables and all posts of the Inspector, Prohibition by promotion from the Sub-
Inspectors, Prohibition on the basis of Seniority-cum- eligibility.”

6. Amendment in Rule 14 of the Bihar Excise Non-Gazetted Cadre (Recruitment and
Service Conditions) Rules, 2017.-Clauses (c) and (d) of sub rule (2) of Rule 14 of the said Rules,
2017 shall the substituted by the following :—

“(c) Transfer / Posting of the Inspector, Prohibition, Sub-Inspector, Prohibition and
Assistant Sub-Inspector, Prohibition may be made by the Excise Commissioner in
the different Districts and Excise Divisions of the state.

(d) Transfer of Prohibition Constables, Assistant Sub-Inspectors, Prohibition and
Inspectors, Prohibition may be made within the districts, in the interest of work, by
the Assistant Commissioner, Prohibition / Superintendent, Prohibition .”

7. Amendment in Rule 15 of the Bihar Excise Non-Gazetted cadre (Recruitment and Service
Conditions) Rules, 2017.- Sub rule (2) of Rule 15 of the said Rules, 2017 shall be substituted by the
following:-

“2) Prohibition Sub-division will be the work area of the Inspector, Prohibition and
Prohibition circle will be the work area of the Sub-Inspector. Prohibition Areas of
the Prohibition sub-division and Prohibition Circle will be the same as may be
defined or prescribed as the areas of the Revenue Sub division and Revenue Circle
by the Government .

8. Amendment in Rule 16 of the Bihar Excise Non-Gazetted cadre (Recruitment and
Service Conditions) Rules, 2017 .- Sub rule (1) of Rule 16 of the said Rules, 2017 shall be
substituted by the following:-

“(1)  Provisions of the Bihar Government servant (Classification Control and Appeal)

Rules, 2005 (as amended from time to time) shall apply to all the members of
this Cadre.

9. Miscellaneous Amendment.—Wherever designations "Excise Constable", "Assistant sub-
Inspector, Excise" and "Sub-Inspector, Excise", used in the Bihar Excise Non Gazetted Cadre
(Recruitment and Service — Conditions) Rules, 2017 shall be deemed to be substituted by the
"Prohibition Constable", "Assistant Sub-Inspector, Prohibition" and "Sub-Inspector, Prohibition"
respectively.

By order of the Governor of Bihar
ABHAY RAI,
Joint Secretary to the Government.
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